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O R D E R 

 Heard and perused the objections raised by the Registry.  The appellant has filed an affidavit to 

the effect that covering letter along with the impugned order in this case was never communicated to it 

and as per the copy of the impugned order, the date of communication of impugned order is 29th 

September, 2015 where seal of the appellant’s office is affixed thereon.  It has been argued in this case 

that no covering letter was ever sent to the appellant and the date of communication of the order should 

be treated as 29th September, 2015.  The present Appeal has been filed on 10th November, 2015 which in 

our view is within the period of limitation of 45 days from the date of communication of the impugned 

order.  We hereby ignore the objection of the Registry and admit the Appeal. 

 Admit. 

 Issue notice of the appeal to all the respondents returnable within two weeks from today.  

Reply/counter affidavit may be filed by the respondents within four weeks from today and rejoinder, if 



any, may be filed by the appellant within two weeks thereafter.  Registry is directed to number the 

Appeal. 

 Dasti service is permitted. 

 List this Appeal for hearing on 

 

14th March, 2016. 

( T. Munikrishnaiah )      (Justice Surendra Kumar)           
 Technical Member                                           Judicial Member 
hc/rkt 


